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 ORDER 

 

Per Laliet Kumar, Judicial Member: 

 
 The present appeal has been filed by the assessee against 

the order of ld. CIT(A)-23, New Delhi dated 29.09.2017. 

 

2. The ld. AR, Mr. Pranav Yadav submitted that the assessee 

had instructed to him to withdraw the appeal as the Appeal by 

the Revenue has already been dismissed. Permission was 

sought by the ld. AR for withdrawal the present appeal. 

 
3. The ld. DR for the Revenue has no objection for 

withdrawal of the appeal. 

 

4. Having heard the contention of both the parties, we permit 

the ld. AR to withdraw present appeal as per instruction of the 

assessee. Accordingly, the appeal is dismissed as withdrawn.  
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5. In the result, the appeal of the assessee is dismissed. 

Order Pronounced in the Open Court on 11/09/2024.  

 Sd/- Sd/- 

  (Shamim Yahya)                                      (Laliet Kumar) 

Accountant Member                                  Judicial Member 
 

Dated: 11/09/2024 
*Subodh Kumar, Sr. PS* 
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